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(2) A statement (Hindi and English ver-
sions) showing reasons why the docu-
ments mentioned at (1) above could
not be laid on the Table within the
period prescribed in sub-section (2) of
section 16 of the said Act.

[Placed in Library. See No. LT-58/711

(3) A copy each of the following papers
under sub-scction (1) of section 619A
of the Companies Act, 1956 :—

(i) (a) Review (Hindi and English
versions) by the Government on the
working of the State Trading Cor-
poration of India Limited, for the
year 1969-70,

(b) Annual Report of the State
Trading Corporation of India Limi-
ted, for the year 1969-70 along with
the Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-59|71

(ii) (a) Review (Hindi and English
versions) by the Government on
the working of the Minerals and
Metals Trading Corporation of
India Limited, New Delhi, for the
year 1969-70.

(b) Annual Report (Hindi and Eng-
lish versions) of the Minerals and
Metals Trading Corporation of
India Limited, for the year 1969-70
along with the Audited Accounts
and the comments of the Com-
ptroller and Auditor General there-

on.
[Placed in Library. See No. LT-60/71]

STATE oF HIMACHAL PRADESH (REMOVAL
oF DIFFICULTIES) ORDER No. | AND
AupiT RerorT oF C.5.1.R, ETC.

The Minister of State in the Ministry
of Home Affairs and Minister of State,
Deptt. of Electronics, Deptt. of Atomic
Energy and Deptt. of Science and Techno-
logy (Shri K. C. Pant): I beg to lay on
the Table—

(1Y A copy of the State of Himachal

Pradesh (Removal of Difficulties)
Order No. 1 (Hindi and English ver-
sions) published in Notification No.
G. S. R. 116 in Gazette of India dated
the 20th January, 1971, under sub-
section (2) of section 53 of the State
of Himachal Pradesh Act, 1970.
[Placed in Library. See No. LT-561/711

(2) A copy of the Audit Report (Hindi

and English versions) on the accounts
of the Council of Scientific and Indus-
trial Research, New Delhi, for the
year 1968-69. [ Placed in Library. See
No. LT-62|711

(3) A copy of the Central Industrial

Security Force (Amendment) Rules,
1970 (Hindi and English versions)
published in “Notification No. G.S.R.
1942 in Gazette of India dated the
28th November, 1970, under sub-
section (3) of section 22 of the Cent-
ral Industrial Security Force Act,
1968. [Placed in Library. See No.

LT-63I71

(4) A copy of the Supreme Court J udges

(Tiavelling  Allowance) (Second
Amendment) Rules, 1970 (Hindi and
English versions) published in Noti-
fication No. G. S. R. 2010 in Gazette
of India dated the 15th December,
1970, under sub-section (3) of section
24 of the Supreme Court Judges
(Conditions of Service) Act, 1968.

[Placed in Library. See No. LT-64|71)

(5) A copy of the Delhi Land Reforms

(Amendment) Rules, 1970, published
in Notification No. 11/LRO(R)/1970
in Delhi Gazette dated the 6th July,
1970, under sub-section (3) of section
191 of the Delhi Land Reforms Act,
1954. [Placed in Library. See No.
LT-65(71)

(6) A statement (Hindi and English ver-

sions) showing reasons for delay in
laying the Notification mentioned at
(5) above. [Placed in Library. See No,
LT-66/71
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(7) A copy of the Bihar and Uttar Pra-
desh (Inspection of Boundary Pillars)
Rules, 1970 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 1971 in Gazette of India
dated the 30th November,-k970 to-
gether with  corrigendum thereto
published in Notification Nos. G. S. R.
291 (English version) and 292 (Hindi
version) in Gazette of India dated the
27th February, 1971, under sub-sec-
tion (2) of section 36 of the Bihar
and Uttar Pradesh (Alteration of
Boundaries) Act, 1968, [Placed in
Library. See No. LT-67/71)

ANNUAL REPORT ON THE WORKING AND
ADMINISTRATION OF THE COMPANIES Act

~ THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): 1 beg to lay on the Table a copy
of the Annual Report (English and Hindi
versions) on the working and administra-
tion of the Companies Act, 1956, - for the
year ended the 11st March, 1970, under
section 638 of the said Act. [Placed in
Library. See No. LT-68|71)

—

1245 Hrs. _
STATEMENT 'RE.ARREARS PAYABLE
BY SUGAR FACTORIES TO SUGAR-
CANE GROWERS

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE *(SHRI ANNASAHIB SHINDE) :
Sir, some Honourable Members have ex-
pressed conoern at the large arrears of
sugarcane price payable by sugar faclories
1o the growers for the season 1970-71.
According to the information received
from sugar factories for the week ending
28th Febroary 1971, the. total . price of
sugarcane purchased by the factories dur-
ing 1970-71 was Rs. 172.27 crores out of
which Rs. 117.82 crores had been paid
leaving arrears of Rs. 54.45 crores. This
amount is 31.6 per cent of " the total cane
price due, which is no doubt very heavy.
The arrears of cané price fof sugarcane
purchased during 1969-70 scason * were Rs.
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4.31 crores as on 28th February 1971,
This works out to 1.3 per cent of the total
cane price due for that season. If arrears
of cane price in Maharashtra and Gujaret
!llfhere most of the factories are coopera-
tives and where payment is governed by
the bye-laws of the Cooperative Societies
are excluded, the total arrears of cane
price for 1970-71 would be nearly Rs. 41
crores. Further, while the season is on,
factories can make payment of the sugar-
cane price within fourteen days of the
delivery of the cane. Thus nearly Rs. 20
crores may be in the process of payment.
Nevertheless the arrears due for payment
are very substantial and the Government
share th~ concern and anxiety of the
Honourable Members in this regard. It is
the duty and responsibility of sugar facto-
ries 10 make payment of sugarcane price
promptly at the latest within a fortnight.
Government of India take serious note of
the failure of the factories in the discharge
of this elementary responsibility of theirs.

State Governments have been advised
again and again to take stringent, and
where necessary, coercive measures against
the defaulting faclories to ensure
prompi paymeni of sugarcane price to them.
They are being advised again to take
immediate unccessary steps to  rectifly the
present un-satisfactory position. A close
watch is being kept by the Government
of India and such other measures, as arc
feasible, will be taken in the interest of
the growers.

~ SHRI KALYANASUNDARAM (Tiru-
chirapalli) : Sir, on a point of order......

MR. SPEAKER : Do not misuse the
procedure please.

SHRI KALYANASUNDARAM : His
statement says that hon. Members have
expressed concern. 1 am risiug on a point
of order 1o get a clarification from the hon.
Minister...(Interruption).

MR. SPEAKER : After the hon,

. Minister's siatement, no questions are
allowed.



